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Mr. Speaker: There are only a few 
more minutes left. Some hon. Mem
bers have requested that Q. No. 1104 

'may be answered. 

Several Oon. Members: Yes, Sir. 

Shri RaghUDath SlDgh: Sir, Q. 1104 
is a very important question-double 

. member constituencies. It should be 

.taken up. 

Mr. Speaker: Yes; Shri Amjad Ali. 

Double-Member ConstitueDQes 

+ r Shri Amjac1 Ali: 
·1104. i Shri Kalika SIDCh: 

L Shri Dasaratha Deb: 

Will the Minister of Law be pleased 
·to state: 

(a) the number of instances in the 
-double-member constituencies in States 
and Parliament in which besides the 
reserved seat the other seat also was 

'won by a member of Scheduled Castes 
'since the passing of the Representa
·tion of the People Act, 1950; 

(b) whether the double-member 
constituencies have led to evil prac
tices of casteism; 

(c) if so, the steps the Ministry is 
·taking to do away with them; 

(d) whether abolition of Double
"Member ConsUuencies Bill is pro
"posed to be introduced shortly; and 

(e) if not, the reasons therefor? 

The Depaty Minister of Law (Shri 
'Oajamavls): (a) Eighteen. 

(b) The Election Commission is not 
,aware of any such evil practice. 

(c) Does not arise. 

(d) and (e). The question of aboli
"tion of double-member constituencies 
is still under consideration of Govern
ment. 

S·; .. j AmJad Ali: In spite of the 1act 
·that Government have not bee'll, till 
1I10W, able to come to a dec!sion, how 

could the Paresident be advised by 
the Ministry to put it in his Presi
dential Address? 

Shri HaJarnavis: The Address of 
the President merely tip .. aks of tbe 
intention of Government lo bring this 
Bill. 

Shri Braj Raj SiDch: The Address 
said that the Bill shall be brought for
ward in this session-the Budget 
session. 

Shri Hajamavis: 
Address before me. 

I have got the 
It says: 

"My Government intend to in
troduce a number of legislative 
proposals both by way of Bills 
and amendments. Such proposals 
will include:-" 

Therefore, what was .,;,ven there 
was a mere intention. 

Shrt Sarendran&th Dwindy: Am 
I to understand tha t the President 
was advised before the Government 
took a decision on this matter; or 
there were second thoughts on ac
count of certain difficulties? 

Shrt Hajarnavis: The matter is be-
ing continuously examined. There 
may be second thoughts; there may 
be third thoughts. 

Shri Braj Raj Sinl'h: Before being 
examined, the President Voas advised 
to mention it in the Address 

Shri Amjad Ali: Was the decision 
taken later on or what? 

Shri Oajamavls: We thought we 
could introduce the Bill. Then we 
found that the matter required fur
ther consideralion which we are now 
doing. 

Shri Amjad Ali: Was it examined 
lifter the decision was VI.ken and the 
President was advised t" put it in his 
Address? 

Mr. 8peak~: It is not as if there 
was no decision before the President 
put it in. But, subsequentiy, it muat. 
have been reviewed. You cannot 
quarrel with that. (Interruptions). 
Order, order. One at a time. 
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Shri Braj Raj Singh: 'Sir, on a point 
of order. The hon. Home Minister 
says that it transpired from Parlia
!nent that it was against introdjlCing 
this Bill .... (Interruptions). 
, Some BOD. Members: No. 

Shrl Bra) Jtaj Slqh: How can he 
know that there was some difference 
of opinion in the Parliament without 
\laving brought the matter before 
~rliament? How can they know 
'Plere. is.,.diflerence of opinion in ParUa-
ment? 

1030 (Ai) LSD.-2 

Shri G. B. Pant: The hon. questioner. 
I think, according to the policy of his 
party wants ev~rything to be done in 
Hindi and nothing in English. I am 
sorr.y he has not followed my very 
simple language. I did not say that 
Parliament had taken any decision 
one way or the other. 1 said that I 
learnt from some friends that there 
were some differences of opinion on 
the matter .and we felt that it wou 1d be 
better to straighten out things lJefore 
inroducing the Bill so that there might 
not be unnecessary controvercy here 
in the House if that could be avoided. 
And as I told you, we felt that there 
was no particular urgency about it 
and it would get passed in time befnre 
the next General Election if the House 
approves of it. So, even if it is passed 
a little later, nobody is going to lose 
anything on that account. I may also 
say that when the elections were to 
be held in Kerala, the Communist 
Party in Kerala was of the view that 
such a Bill should not be passed before 
the elections us it would embar7:lss 
them and they would not like to have 
single-member constituencies at least 
for that bye-election. 

Sbri M. R. -Krishna: May I know 
whether it is a .fact that after the 
President has· given indication that 
there will be a Bill before the Parlia
ment to abolish the double-member 
constituencies, t.qe Central Govern
ment had consulted the State Govern
menJ;s to give their views about the 
douhie or single-member constituen
cies anEI a.majority of the States have 
already informed the Central Govern
ment that they are all inclined towards 
single-member constituencies. 

Sbri G. B. Pant: I have informally 
cOnSultedtlie Chief Ministers and they 
seem to be generally.in favour ,of the 
proposal. 

Shri Tblmma1ah: In view of the fact 
that .the Scheduled Caste Members, 
after the abolition of the reserva tion 
have to contest single-member con
stituencies in future, will tlteGovern
ment consider bringing forward ·!his 
Bill as early as possible even if there 
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are ditferences of opinion because the· 
majority of the Scheduled Caste
Members as well as a majority of the 
Members of the other communities are 
in favour of single-member consti
tuencies? 

Shri G. B. Pant: I am glad to know 
that the Scheduled Caste Members are 
mostly in favour of the Bill. My 
information did not exactly tally with 
what the hon. Member has said. That 
was one of the reasons why this con
sideration was postponed. 

Shri Balakrishnan: May know 
whether the Madras Chief Minister 
was not in favour of separate consti
tuencies for the Scheduled Castes in 
view of the fact that separate consti
tuencies for Scheduled Castes and 
Tribes creates a segregating tendency 
and it is detrimental to the uplift
ment of the depressed classes? 

Shri G. B. Pant: I am not aware of 
that. 

Shri Basumatari: In view of the fact 
that the situation in Assam is peculiar, 
I want to know whether the Chief 
Minister of Assam had recommended 
single-member constituencies in the 
light of the discussions they bad in 
their meetings. 

Shri G. B. Pant: What the Chief 
Minister of Assam has exactly said, I 
do not recollect; nor can I recollect 
what an individual Chief Minister said. 
But when I had talks with the Chief 
Ministers, my general impression was 
that they were generally in favour of 
the proposal. 

Shri N. C. Laskar: Which are the 
States which are in favour of con
tinuing the existing system? 

8hr! G. B. Pant: I do not exactly 
remember the names of the States 
which are in favour of the present 
system continuing. It is a question 
which does not call for such detailed 
scrutiny at this stage. It has been 
put only in a way to suggest that this 
mat'er deserves consideration. 

Shri TJari: I war.! one clariAcatica 
on a constitutional matter. Have GoY-
emment examined the proposal ftOJll 
the' point of view of the Constitution 
whether it will not be ultra vires of 
the Constitution to ban the non-sche
duled caste people residing in a con
stituency to offer themselves _ 
candidates because if the seats am 
reserved for one particular class, aU 
the rest of the non-scheduled caste 
people within that constituency are 
deprived of their privilege to stand 
for election from their home consti
tuency? Has that point been examin
ed? (Interruptions.) 

Mr. Speaker: Order, order. If the 
House agrees and it is the desire of 
the Government that there should be 
only single member constituencies, I 
do not know whether the ConstitutiOD 
will stand against it; it can be modi
fied. We have been modifying the 
Constitution. There is no mee.ning . 
in putting such questions. 

8hri G. B. Pant: May I say that it 
has been examined from that point of 
view and there would be ""thing 
unconstitutional in such a proposal 
being given effect to by Parliament. 
Whether it likes to do it or not is • 
different thing. In fact, single mem
ber constituencies exist even today ina 
tribal areas for tribal people ...... _ 
. ... <Interruptions). 

Mr. Speaker: Order, order. I am 
not going to allow any more questiODlt.. 

WRITTEN ANSWERS TO 
QUESTIONS 

BoIaDI Ores Private Ltd.. 

-rOllI. Slirl Chfntamon( PllDirrabl: 
Will the Minister of Steel, Mbles ... 
Fael be pleased to state: 

(a) the total amount which the 
secretaries and treasurers of the Bolani 
Ores Private Ltd. have drawn so far 
by way of their remuneration; and 

(II) the total amount of money 
which has been invested uptodate boUi 
by the ~ovemment and the pri:va-
partners respectively! 




